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BEFORE THE NATIONAL GREEN TRIBUNAL PRIN(C TPAL BENCT
NEW DELHI
ORIGINAL APPLICATION NO. 204 O 2023

IN THE MATTER OI :-

PRASOON PANT & ANTH. oo APPLICANT
VERSUS
STATE OF U.P. & OTHS. oo REASPONDENTS

DO, 23082024

INDENX
' S.NO. PARTICULARS PG, NO.
1 REPLY AFFIDAVIT ON BEHALE OF RESPONDENT 3-7

NO. 140 : M/S RAJ FARMS

.
ANNEXURE NO. R 140 /1
8
ADHAR CARD AND PAN CARD.
5.
CANNEXURE NO. R140/2)
011

CFIRE CLEARANCE HHOUSE TAX . WATER TAN |
| SEVERAGE TAN et RETATED DOCUNENTS
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6.

DELHI M/

DATED - 14.08.2024
RESPONDENT NO. 140
M/S RAJ FARMS

12

THROUGH

UPTA
(Adygeate) ( D/672/1990 )
Cglinsel For Respondent No. 88

JBK SOLUTIONS

Advocates & Attorneys

D-280 , Prashant Vihar; Delhi- 110085
MB. 8178725405 ; 9667342509
EMIL : jbksolutions21 @gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH
NEW DELHI
ORIGINAL APPLICATION NO. 294 OF 2023

IN THE MATTER OF :-

PRASCICON BN & ANTEL | 5 ||| s vevsmanssoss s sseass APPLICANT
VERSUS
STATE OF U.P. & OTHS. LSNEN BIRIRENLININS REASPONDENTS

D OH.-23.08.2024

SIHHORT REPLY BY WAY OF AFFIDAVIT ON BEHALF OF
RESPONDENT NO. 140 : M/S RAJ FARMS

[, INDER PAL SINGH aged about 74 years , Proprietor / Partner of M/S RAI

IFARMS having ITS Office at 293-2, RA] COMMUNITY CENTER , VILLAGE

SIKANDPUR , GHAZIABAD , U.P. — 201005 do hereby solemnly aftirm and

depose as under :- ™
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That Tam the Proprictor / Partner of M/S RAJ FARMS / Community

Center | Respondent No. 140 arrayed in- Amended Memo Of Parties in
captioned Original Application No. 294 /2023 and therefore I am fully
competent to intera-lia swear and depose the present reply by way of
aflidavit. The answering respondent craves the leave of this Hon’ble
Tribunal to file the detailed reply if desired or required by this Hon’ble

Iribunal at any subsequent stage. ( Copy of Adhar Card and PAN Card

are annexed herewith as Annexure R-140 /1 ).

(§S]

[ 'am well conversant with the facts and circumstances of the present case

and as such | am competent to sear and depose this affidavit on behalf of the

respondent no. 140 , M/S RAJ FARMS .

3. That the answering respondent is running a Banquet Hall / Community
Center since 2023 , by abiding all the laws , Rules and Norms w.r .t.

Controlling of Water , Air & Noise Pollutions etc.

4 That the answering respondent in April , 2024 had demolished the Entire

unit for renovation / Re construction purpose and due to which all the
activitics regarding, operation of said community center had been stopped

and are not in operation since then.

"
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Tha - / L
t the renovated / reconstructed unit will take to complete appx. 12-24

m : i .
onths after which the answering respondent will re —start his busines:

Activ ities af : . . .
activities after taking all requisite permissions / tormalities as required by

different authorities concerned.

That it is the respectful submission of the answering respondent that he has
been doing his activities before the stoppage / demolition of Unite as per all
Laws applicable and abiding all norms and Guidelines as required under

Law and is not violating any Law during his past operation.

That the answering respondent is filing the short reply by way of this

affidavit and if required and desired by this Hon’ble Tribunal shell file a

detailed reply for any relevant consideration.

That it is the respectful submission of the answering respondent that the unit

in question has not caused pollution at any point of time during its past

opcration.

That it is the further respectful submission of the answering respondent that

unit of the answering respondent had obtained the requisite appropriate

“r o |
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Repulations. ( Annexure R-140 /2)
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causing air ,water or sound pollution.

1. Ihat the present Show Cause Notice Dated 02.04.2024 issued by this
Hon'ble Tribunal under this O.A. No. 294 /23 against the answering
respondent without verifying the real facts and Correct Legal prepositions
which has no Legal Criteria , base and force at all , the same is liable to be
dropped /7 withdrawn  from  the present proceeding as the aforesaid

application qua the answering respondent is not maintainable as the same is

incorrect on facts and Law.

1> That the answering respondent undertake to abide by any / all laws , norms .

Guidelines Directions w.r.t. Pollution Control Measures of this Hon’ble

ribunal or / and the concerned Authority .

Lhat itis prayed accordingly. ar

DEPONANT RESPONDENT

b 3.
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VERIFICATION :-

' !
Verified on this 14" Day of August , 2024 , that the contents of the
aforesaid affidavit are true and correct to the best of my knowledge

derived from beliefs and documents and records available. Nothing

DEPONANT/ RESPONDENT
THROUGH

A& /
SUNIL KUMA A

(Advocate ) ¢ D/672/1990 )
Counsel For Respondent No. 129

material is false and incorrect and nothing is concealed there from.

, T EBONEN JBK SOLUTIONS
\hr \\r ,5,\, &v Pt' Q VJ{L QSA 7“;‘[ Advocates & Attorneys - )
i 0 AR -780 Prashant Vihar; Delhi- 110085
ol *ﬁ’i '( : Qfd ke MB. 8178725405 ; 9667342509
1 “ige LM v \T‘()%MIL jbksolutions21 @gmail.com
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URSU-] (HAddDH-9)
{0 Td Sfa REMIATU UF BT TdI-1hRUl

g3AT3S! WWAT: UPFS/2023/75694/GZB/GHAZIABAD/4731/CFO

f&i®: 09-03-2023

it fosar ot @ f& A9 RAJ COMMUNITY CENTER (MaA/MfASM &1 1) Udl 293-2
VILLAGE-SIKANDERPUR,SAHIBABAD,293-2 VILLAGE-
SIKANDERPUR,SAHIBABAD,GHAZIABAD Tgdld - GHAZIABAD fored

=T /AR ERkakic] T B W [ SaTg

RAJ COMMUNITY CENTER 1 0 [ 6.00 mt.

JUT Wie TRAT 1502.66 sq.mt 1 HaT $T AU RAJ COMMUNITY CENTER (a7 &MY/
fferieft sruar BroEt &1 M) gRT fBAT ST @1 §1 399 gRT Had & oifft AR U off gRam e
THosfo0 Td aaiEet HRdT AFE IR & SME0TH0 & SIER HaT H R e BT SFRef0r fdar
o1 35T &1 e e i st gRT fRATe 12-03-2023 &1 Yad W@t & ufaffeg off
RAJESH DUBEY & ¥ far mar qur Yo & fmifig offy vd e gRem sgawimell &1 ol &
TR YR & U TRT| 3fe: WA YA P Y TaT Sfiae GREMIHIO UF HT AdHIBRUl (Renewal of
Fire & Life Safety Certificate)(Td0s1030 &1 3ifyHiT Juf) Assembly & 3rifd duar faf¥ 15-03-
2023 ¥ 14-03-2026 T& 3 T & [0 59 X & A1y &1 & @71 § fob v & wft gl &7 srgure
o SaTm qu 49 @ 39 GEI 9F 1 Adeie]dl Huid ey & oerarfa g aRmr SR aun
TR0 § gd vaT |, Rt RmE sgawired 1 fhakia 3@ @ Srdert smuet gt |

Note : I8 3TURT YHIU 0 UHTGN §&AT 18-8:-0-8-2022-905(34)/2016 Tt g
g SguII-8 faTeh 07.01.2022 & %4 A frfq fovar o 351 §1 s Jeds
TSR & Py & S g yad 7 AR die f3a BiR fearewH wd faya amafan
S &1 T [URT I 3nfee FHrmr S sifard gl

"Tg FHIV-UF HT9 GRT Wd et , st & smur w frfa farar wim we1 @ | 573 srrey ure ot W fvefe smmor-uz ey 5
&1 | g yamr-ua 4l / wad & vl / st @Y g T ewar @ [ )

gwiaR (Frfr sifterd)

(TS SRR SifeT)

4
frfa f5d R &1 1% : 15-03-2023 )

R : GHAZIABAD Digitally Signed By
(RAHUL PAL)

;[49CFBBU4BDA649lOCAE4F035187DBIA56889CBDF] j

15-03-2023

PN ///
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9118123, 1:21 PM Recoipt Dopositod Amount ’ '

Nagar Nigam Ghaziabad

foras 8 &
g wo MN1F/0918132321224 YT Mohan Nagar
EaW®H §0  AUTO GENRATED HrgeaT Garima garden
a1 Inderpal Singh and Sudhir Kumar (Raj Farm) qdr Sikander Pur, Garima Garden
liﬁvr IfSree i wa wo(Re) || et A sruar WA ] $yeTaTeT &t faraor ”aaﬂr ][mmmm/ﬂo
‘ v
~MINT7510 293/2-122/1-A FAHT 2023-2024 -
[ etz |
Payment Mode- CASH For ST 93580 |
T et & Ninety-Three Thousand Five Hundred and Eighty RUPEES ONLY [
sperare fafdr 18/09/2023 - - InfSrETETe AR fAE
Jrenfsar Aar 3R AT AT

AT ASH F AT H Fg e HA A & HeT I G g1 b ST Hehell 3R 79N AT & Hegarfed Ireclie a2 & &
3R W g gfadel THIT 7eT sTach | rdenfaes Aot & IR a1 gerd St & 79R fAerT q@rr 1 Siet aTelt Frdardy a3 ga

G AT YS3|
g THIg FaIfAed HT WATOT 9= A1 &1°

(NN
gy

tps: . :
hiips:/lonlinegnn.com/ReceiptDepositeAmount.aspx?Receiptho-MN1F/0918132321224
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH
NEW DELHI
VAKALATNAMA
IN RE : ORIGINAL APPLICATION NO. 294 /2023

In the matter of :

PRASOON PANT & ANR. ......ocoevvvveveeieivnveneeneee .., APPLICANTS
VS
UTTER PRADESH CONTROL BOARD & ORS. ........RESPONDENTS

No —\ Yo

KNOW ALL to whom these present shall come that

I'WE IN@&Lﬁ AL SItak.. Dl lerhes . 2 7 [

— N, v FMI«Q 2.5 1ﬁA:;...L:@..m.aw./.\.{/..%.#....ﬁ’ém.[f@....
e ML AAE .. SLE AN D LUR ,4,2.43445725“{{4@ DO
HEREBY APPOINT M/S JBK SOLUTIONS { Advocates & Attorneys } ; through

SH. SUNIL KR, GUPTA (.ADVOCATE)( D/672/1990 ); SH AMIT BOKEN ( ADVOCATE);

SH. MAHAVIR SINGH(ADVOCATE ) (D/636/81); MS. SAVITA (ADVOCATE ) (D/3750/2018)

OFFICE - JBK HOUSE, D- 280, PRASHANT VIHAR ; DELHI-110085. PH.: 9868762219 ; WHATS
APP: 8178725405 ; 8860862219 ; ; Email : skradv722@gmail.com ; jbksolutlons21@gmail.com.

.(herein after called the advocate/s) to be my/our Advocate in the above noted case authorise him:/ THEM

1. To act. appear and plead in the above-noted case in this Court or in any other Court in which the same may be tried or
heard and also in the appellate Court including High Court subject to payment of fees separately for each Court by me/us.
2. To sign. file. verify and present pleadings. appeals. cross-objections or petitions for executions review revision.
withdrawal. compromise or other petitions or affidavits or other documents as may be deemed necessary or proper for the
prosecution of the said case in all its stages subject to payment of fees for each stage.

3. To file and take back documents, to admit and/or deny the documents of opposite party.

4. To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise touching or

in any manner relating to the said case.

5. To take execution proceedings.
6. To deposit. draw and receive monthly cheques. cash and grant receipts thereof and to do all other acts and things which

may be necessary to be done for the progress and in the course of the prosecution of the said case.

7. To appoint and instruct any other Legal Practitioner authorising him to exercise the power and authority hereby
sonferred upon the Advocate whenever he may think fit to do so and to sign the power of attorney on our behalf. -
8. And I We the undersigned do hereby agree to rectify and confirm all acts done by the Advocate or his substitute in the
matter as my ‘our own acts. as if done by me/us to all intents and proposes.

9. And I'We undertake that ['We or my/our duly authorised agent would appear in Court on all hearings and will inforn

the Advocate for appearance when the case is called.

10. And | We the undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of the
said case. . .
11. The JJEournmcn‘. costs whenever  ordered by the Court shall be of the Advocate Which he shall receive and retain

for himselr’
indersigned to hereby agree that in the event of the whole or part of the fee agreed by me us 1o be pa

12 \le\\‘:.': g
the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the same is paid
up. The fee settled is only for the above case and above Court. I//we hereby agree that once fee is paid. | \\g will not be
entitled for the refund of the same in any case whatsoever and if the case prolongs tor more than 3 years the original fee
shall be paid again by me/us
INWITNESS WHERE®Y | \\; do hereuntg set my/our hand to these presents the contents of “which have been understood
by me us on this ,SE day of MARCHAPRES . 2024, \uu["gu subject to th 1S of
- e

the fees

Advocate / Chent Client \

/ 7
/ \

/ ’/ AN / iV, A s V(/ |
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